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26.7.02.v,., ﬁr.M.Chanda‘learned counsel
2 4 Sod . pMkes-a request on adf of Mr.h,
’ ‘ ~ .. hhmed learned counselfor thi¢-applicamt

U st}ting that a8 he is out of station
l for little accommodation., Prayer
is allowed. List on 16,8402 for hearim

\QUALOM

N -8 02 , 1648402 Mr.“.Ahmed learned counsel for the
‘: - " N . - : .
PN Yydref. applicant prays for adjournment on the
: = « ‘ground that he, may get instructions from
dba W~ angGLJMxA‘
. ’ ' the applicant. The learned counsel for
the ‘respondents has no objection.
@%2;;,,7 ¢+, Prayér is allowed. List on 13 902
| - for hearings . .. \

b

NSNS s \Q_&Q
| ' Member'
im )‘,“ :\;)
109,02 List on 11.%9.02 for hearint.

 vVice<Chairman
m e ‘
*1;;9.02 ‘ Heard counsei éor the'parties.
‘ Hearing concluded. Judgment delivered.
in open Court, kept in separate sheets _
‘he application is disposed of in
terms of the order. No order as to
costs.
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Whether their Lordships wish to sce the¢ fair copy of the
judgraent ?
Whether the judgment is to be circulated to the other

Benches .:

Judgment delivered by Hon'ble Vice-Chairman.



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
original Application No. 169 of 2002.

pate of order : This the 11th Day of September, 2002.
The Hon‘'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

sri Uttam Kumar Paul.

Lower Division Clerk,

Assam Central Circle-1l, .
CQPQWQ’D‘_'Wwah&ti‘_'ZIO o o Applicant

By Advocate Sri A. Ahmed.
- Versus -

1. union of India,
represented by the Secretary to the
Government of India,
Ministry of Urban Affairs,
New mlhj#"l 1 .

2. The Directoer General (works),
Central public Works Department,
Nirman Bhawan, New Delhi-ll.

3., The Chief Engineer,
North Rastern Z2Zone,
Central Public Works Department,
Cleaves Colony,
shillong=-3.

4. Superintending Engineer.
(Co-ordination) Circle, Gentral
public Works Department,-
Sastern Region, NiZam Place,
Kolkata-20:

5. superintendigg Engineer,
© assam Central Circle,-1,
c POWODQ ’Guwahati 21 -

6. The Executive Engineer (admn.)
Assam Central Circle,-1,
C.PaWeDe.y Guwahati"21 . e« o o ReSpondents .

By Sri A.Deb Roy, Sr.C.G.S.C.

CHOWDHURY J.(V.C)

This application under Secticn 19 of the
Administrative Tribunals Act 1985 has arisen and is
directed against the transfer order dated 21.5.2002
transferring the applicant, a Lower Division Clerk

from assam Central Circle-~1, C.P.W.D, Guwahati to

contd..2



Gﬁwahati Central Division, C.P.W.D.,Guwahati. Mr A.zhmed,
learned counsel appearing for the applicant has fairly
stated that he has not basically assailed the order
transferring him out whiat he has assailed is contraventiqn
of the official guidelines for rotational transfer and
posting of staff from one branch to another. Mr Ahmed.\
the learned counsel brought our attention to the provisions
coniained in C.P.W.D.Manual Vol.I and contended that

these norms were introduced by the authority for inter
changing of the staff between Accounts and CoerSponden¢e
branch to increase the efficiency of the officials. In

the instant case the applicant was serving in the corres-
pondence branch and again transferred to same branch

without giving him opportunity to improve his quality

by transferring him into Accounts section.

2. Mr A.Deb Roy, learned Sr .£.G.S.C appearing on
behalf of the respondents stated that the transfer order
was made in the public interest and the authority is
aware of the guidelines and tried their best to adhere
to the guidelines. Mr Deb Roy however submitted that

the guidelines are not mandatory to post an official

to a particular place.

3. T have given my anxious consideration on the
matter . Apparently there is no infirmity in the order
dated 21.5.2002 transferring and posting the applicant
calling for intervention of the Tribunal. The guidelines
waxk issued from time to time by the authority for
rdtation. transfer and posting may not be binding like

a rule but those are meant to be used as a guide. In

the absence of aﬁy good reason one is not to depart from

the guideline. On consideration of all the aspects of

contd. .3
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the matter I am of the view| that ends of justice will be

‘met if a direction is given to the applicant to make

an apprbpriate representation before the authority venti-

lating his §rievanCe and seeking for a rotation transfer.
The applicant is accordin91' directed to make an appropriate
representation before the authority within a month from
today and if such representation is made the authority

shall consider the same as per norms and guidelines of

the department.as expeditiocusly as possible.

Subject to the observation made the application
stands disposed of. There shall, however, be no order as

to costs.

( DN CHOWDHURY
VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
| | GUWAHATT BENCH, GUWAHATI.

-

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT, 1985 )

G :
ORIGINAL APPLICATION MNO. 'é } OF 2002,

Gri. Uttam Kaamas o Faul
LaApplicant.
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I THE CENTRAL ARMINISTRATIVE TRIBUNAL,
GAUHATI BENCH AT BAUHATI.

(AN APFLICATION UHDER SECTION 19 OF THE E

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 198500

ORIGINAL APPLICATION NO. ]é}j - OF 202,
BETWEEN

Sri Uttam Wowen o Faul,

Lower Division Olerk,
Assam Central Lircle—1,
Central FPublic Works
Department Guwahati-21

' - fApplicart

~AND

11 The Union of India represented by
the Secretary to the Bdvernment of
India HMinistry of Urban Affairs

Mew Delhi-13i0011.,

21 The RDirector Beneral {(Works)
Central Fublic works Department,

Mirman Bhawan, MNew Delhi- 112811,

“E1 The Chief Engineer,
Morth Eastern Zone,
Central Fublic Works Department,
Cleaves Colony,

Shillong=7.
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41 The superintending Erngineer
(ﬁﬁerdinaﬁimﬁ} Tircle Central
CFPublic wm?k% Department
Eaztern FRegion, * Nizam Plac&'

CFolkate ~Z20.

S The Superintending Engineer,
£ . .
Assan” Central Circle-1,
. Central " Fublic - Horks

Dapaﬁtm@ntg Guwahati~21.

& The Executive Engineer (&dmn),
Azsam Central Circle—i,
Tentral Fublic Works

i :
Department, Guwahati-21

' -~ Respondents.
b .

DETAILS OF THE APFLICATION:

b o FARTICULARS OF THE ORDER Qﬁ&iNET WH I CH
' THE'APPLICQTIGN I8 MADE
-

This instant aﬁplicatimnA is  directed
against  impugned trah$¥ﬁr order © No. ﬁi(ﬁ)/ﬁﬁﬁf
Ifﬁ“llfﬂ@ﬁﬁ/i4ﬂl Cdated 2I-B5-2007  issued by the
R@ﬁpmndéﬁt Mo.é o theuapwlicant‘in violation m%

Fravision, Rules and Regulations of CFHD manual

Cviorlume-1.

ry

@ni ' JURTSDICTION OF THE TRIEUNQL
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The applicant declarss that the subject
matter of the instant application is within the
‘ jurisdiction of the Hon'ble Tribunal.

2. LIMITATION

- _ The applicant further declares that the
application die  within the limitation period
prescribed under SGection TR of thes

foministrative Tribunal Act, 19840,
4. FACTS OF THE CAGE

Facts of the case in brief are given

Irexl o

4.171 hat your humble applicant is citizen
gt India and as such, he is entitled fto &1l the
rights anl privileges guarantesd under  the

Cwmétitutimn of India.

4,31 That ymuf applicant begs to state that

is working as a Lower Division Clerk in the
\‘ -

N

office of the Superintending Enéimeﬁrg NS SAM
Cerntral Cirvcle | CPWL, Guwahati-Z1. He WA
appointed as Lower Division Clerk in the year
1995 and he was pé%t@d i the office of the
Eﬁ@cutiva Enginesr, Silchar Central Division,
Central Fublic WHorks D@parimﬁnt (CPWDY . He was

transferred to the Assam Central Circle-1,

s



b,

V . (WD Guwahati-21. He  joined in the Assam

i | | Central Circle-1 (CFWD) as Lower Division Clerk
in Correspondence Section Vide ﬁf%icw order No.,
15(757) /ACC/E-11/79 Dated 09-Q4-1996,

Anresure-fA  dis  the photocopy of  the
.
office  order No. 187872y /800 /E~-T1T /79

Dated @5-R4-1994,

4,054 That vyour applicant begs to state that

. b is working as Lower Division Clerk in the
Asgam  Central Circle-] CEWD Guwawéhatiwﬁi in

. Cﬂrre%gmnﬁenﬂ:_ Branch, since 1994, Hm@ he has

been transferred t@ Guwahati Central Division

CFWD  in Correspondence Branch by the Respondent

M. & vide office order Mo 21(EY/B00-T /B~

II/2002/1421  dated  21-@5-2007. The Gad ol

transfer order lssued hy the respondent No.é& is

- Ctotal violation of CFWDR Manuai volume-]

Frovisions Rules and Regulations.

It dis pertinent to mention here that
before the ilssuing the said transfer order by
‘ the respondents, your  applicant came to  know
| . .
| : about hids said transfer from reliable source. he

immediately  file a representation 2Q-QE5-2002

o

‘ before the Respondent Mo.S for reconsideration

of his transfer order.

Anmexure-B is the photooopy  of e
office orcler Mo. 21 /AC0-T/E -

o | 17200271421 dated 21-05-2007.

A




CRWD Manual Vo lume—-1 regarding transfer £

—&5 -

Grnevure-0  dis  the photocopy of the

repre

entation dated 20092002 filed

by the applicant before the Respondéent

4.4 That your applicant begs to state that
there are certain provisions and rules under the
oy F
Ministerial Statf {other than office
Supﬁriﬁtémdent) and drawing staff. he General
Frinciple of COFWUD Manuwal  Volume-—l regarding

M

transfer are given below for kind perusal of

this Hon'ble Tribunal.

Rule 19 CFWD leumewi

19.Ministerial statf (other {than Office
_ 7/ :
Superintendent) and Drawing Staff: The following
general principles of transfer are {followed in

ot stafd:

respect of these categories

’jh&y are transferred from one office to

cann other every  tive vyears within the

lﬁ“-’ﬁ’t-m1:m~¢w"‘vwwﬁm—w—¢ .
came Cirele.  Such transfers are ordered

By the Superintending Engineer

concerned. Trangfer from one station to
another under this rule, where
unavoidable, shall be made either by
thes Superintending Enginesr
{coordination or by the Superintending

Enginesr of the Oircle concerned in



— -

consultation  with the Superintending
Enginesr (Coordination), so  that the
latter L@ properly coonrdinate
tram%f&ré from  popular  to unpopular
stations and vice-versa. An official on

regquest from unpopul ar to popular

nabLon HTEY bes 'tran%$wrrmd at ter
completion of three vears if there is a
vacancy at popular station and after
four years, even 1f longest stayes who
has completed his tenure of at least
four years at the popular station is to

e shifted.

Transfers from | oneg Dircle to
anothaer in  the same 5ﬁat1mn orin
ancther station, 1if required, or where
need arises to Fill up a post outeide a
popular station, when such a post - has
fallen  vacant due  to  some reasons
shall be made on the basis of lonogest
continuous stay of individuals in all
gracdes the longest stayes ke ing

transferred i

-
it
s

. Similarly ir
hringirng persons on ftransfer rom an
unpopular to popular station, the samse
rule will apply. Transfers: from  oneg
station fto another shall normally be
restricted  to. Upper Division Qlerks,
Head Clerks, Draughteman Grade 1 and

Draughtsman Grade 11. Buch transfers
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i .

zshall  be made by  the Supsrintending
Engineer {Coordination? i by the
Superintending Enginesar concerned in
consuwltation w;kh Frim.
217 Interchange of statf belween Acoounts
and Correspondence Branches Upper Division Clerk
P and  Lower Division clerks including Cashiers,
SETY LN in & Divisional ftice shall be
interchanged every three vears. The pericd of
three vyears stay in  Accounts  seat shall  be
reckoned from-first April and first October of a
year. Transfers shall be completed by firset may
and first November of the year. Buch transters

b whall be effected by the superintending Engineer

»

of  the Circle concerned. The Supsrintending’
Engineers are empowered to grant exemption form
tranéf%r% under this ruls up to & maximum per iod
o Qﬁﬁ‘ year  where exceptional  circumstances

warrant .

The Interchange of staff bstween the
- —
Accounts - and  Correspondence Branches is not  be

e i

transfer of Ffice which is changed

ﬂ treated

—

every five years. The Superintending engineer
will Fiwev e, egnsure  while transferring the
Clerkes from one Division to another that the
cfficial is posted in the Correspondence Branch
ot the new Division i+ he was previously working

s in Acocounts Branch of a Division and Vice versa.

. -
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The lLowesr Divisdion Clerks, who are
imparted training in accounts under  the scheme

oef training in Accounts dintroduced by the

Jepartment, fail to pa the examination held at
the conclusion of the training., shall not be
posted  to Accounts  Branch till they pass the

examination subsedquently.

The applicant has &1ready O 6 6 6 the
;' S —————

Departmental Examination for promotion  to the

grade of Upper Division Qlerk in the year 2001,
————'——"‘_—‘A

fAe such  under OFED. Manual Frovision volume—i

-

-

section—5 ?ul$~42‘ your  applicant  is  exempted
from the sibwme s of ﬁréiniﬁg in atcounts
introduce by the department.

It.v i %urthér stated that Office
Memorandum No., 33 Elfm?iEﬁwi7kdah&d'NwQ Delhi 38
June 1981 regarding  transfer of  Ministerial
statt  From  Accounts Eréﬁ;h to Correspondencs

Branch and vice versa,

Annexure-D  ds  the photocopy of Office
Memorandum Mo, Z3/Z21/787-EQC-17 dated New

Delhi 28 June 1981.

4.5 That the applicant submits that the

-y
.8

Respondent Mo & violated the rovisions o of o
F -

arding transfer of Lower Division Clerk from

wnts Branch. .
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4.él That- the applicant submits that the
Fespondent Mo.é has vieclatesd the Govi. rules and
policy in regard of transfer of individual in
contrary to the Central Public Works Depart—
ment Manual, Volume—1. The Respondent No.éd  has

aleo failed measurably to implement their own

Office Memorandum,

4.71 That the applicant ‘submits that the

Respondents have issued transfer order of the

applicant against the Govi. Circular armcl

transfer policy. Youwr applicant has got reason
to belief that the Respondesnts are resorting the
colourable exercise of power to accommodate the

pereon of their interest.

4.8 That vyour applicant submits that the
prmuédura adopted by the authority in the case
of  applicants i discriminatory, mala-fide,
illegal and withmuﬁ jurisdiction. Your appl icant
further submits that due to indifferent attituds
ard partiality sdopted by the Respondent No.é& in
regard to 'ﬁmﬁting and  transfer of Ministerial
staff, the career prospect of the applicant is

going to be ruined.

4,101 That vyour applicant submits that
due  to non-implementation of rotational transfer
of  Ministerial statt throuwghout the Fasterr

Region for many years the Fespondente are
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interim
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gdirectly extending privileges thoss statfd and

Head Clerk who are enjoying the benefit of

popular station posting even for twenty vears or

mcH & .
4,311 In view o f the farts aivel
case  for passing

the

circumstances it is & fit

order protecting the interest of

applicant.

4,121 "Mat thie application is filed

Bona fide and for the interest of justice.

GROUNDS FOR RELIEF WITH LESAL PROVISION:

&l

Hall For that, dus to the above resasons

narrated in detail the transfer order - of the
applicant in prims facie is illegal, mala fide,

arbitrary and without jurisdiction.

S22 - For  that, similarly situated persons

bl &
has  been  given the benefit of @ Center Public

Works Department Manual Frovision il the

by the FRespondents. As such, the actions of the

Fespondents are illegal and mals fide and the

mame is liable to be set aside and gquashed.

H.31 For that t e Fespondents have
measurably failed to apply their wmind. Az such

the action of the respondents are liable to be



—\\ -

S For that, the action of the Respondents
are highly illsgal, arvbitrary and al%m‘yiﬂlative"
of guidelines of Central : Fubl ic Horks
Department Manual, Volume-I regarding  transfer

f the Ministerial statf.

S.51 For that, it-iﬁ settled prmaméitimn of
law that when the same principle have been laid
down  in given cases, all the persons who  are
similarly situated should be granted the said

henefits.

Tiadsl For that, the action of the Respondents
are arbitrary, mala fide and discriminatory with
an 11l motive and as such, the impugned trahsfer
order may be reconsidered as per FProvision of
Central Public Works Department Manual,volume—i.

o

S
ko F

Foar that, thes Respondents bt ore
transferring the applicant aught to have
considered the transfer policy of the Central

Public Works Department Manual, Volume-I in this
matter and. as suth, the impugned transfer order
iw bad in the eve of law and is liable to be set

aside and guashed.

5.81 For the, in any view of the matter the
action of the respondents are not sustainable
ard hence the same is liable to be set aside and

guashed.
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. ’ .
The applicant oraves leave of This

Hon"ble Tribunal to advancs furthsr grounds at

the time of hearing of this instant application.

~

51 DETATLE OF REMEDIES EXHAUSTED:

That there is no other alternative and
efficacious remedy available to the applicant

gxcept dnvoking the Jjurisdiction of this Hon' ble

Tribunal unded Section 19 of the Administrative

Tribunal Act, 1985,

71 MATTERS NOT PREVIGUSLYFILED OR FENDING
IR ANY OTHER COURT:

That the applicant further declares be
has not filed any application, Writ Petition or
suit  in respect of the subject matter of the

instant  application before  any  obther (Court,

awthority, N any' s h application, ‘Writ

i

Fetition or suit is pending before any of them.
£ RELIEF SOUGHT FOR:

Uricler e facts ared circumstances
stated above the applicant most respectfully
prayves that youwr Lordship may be pleassed to admit
this petition and may. be ﬁlaaﬁﬁd direct the

respondents to give the following reliefs:

8.1 That the impugned Transfer order vide

Mo, 20 /ACC-T/E-TT/72008/71421 dated 21-05-2002

13
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issued by the Hespondent No.éd transferring the

‘applicant - as Lower Division Clerk

{(Correspondence Branch), Assam Central Circle-I
Guwahati o Guwahati Central Circle
(Correspondence  Franch) may be set aside and

tpiashed .
8.2 T pass any other relief or reliefs to
which the applicant may be entitled and as may

be deem fit and proper by the Hon'ble Tribunal.

£

BL.E] Cost of the spplication.

Wt
i3
Bt

INTERIM ORDER FRAYED FOR:

Fernding disposal of the application the
applicant mmét respectful Iy prays  that vour
Lordeship may be pleased to psss an interim order
By way of suspending the O0ffice Order wvide No.
El(B)XQQCwIIEmIX/E%%Eflﬁﬁi dated 21-05-2082 at

fArmesiare-B lssued by the Respondent No.bd.
i@l Application Is Filed Through Advocate.

113 Farticulars of 1.F.0.2

T.F.0. Mo "]ngq ((?\\
Date Gf ITssue \6.5. 9002

Tesued from Ql 3.0 . (;u»akNJT
Fayable at (}Jﬁ V:j%
o~

127 LIST OF ENCLOSURES:
' fe stated above.
)

oL VERIFICATION.
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VERIFICATION

I, Sri WHtam V‘W Faul , Lower Division

Clerk, #Assam Central Circle~1, Central Public

Works Department Guwahati-Z1 do hereby . solemnly

"

verify that the statements made -in paragraphs C\.\/
are true to my knowledge

those made in paragraphs é\i' 5(3) C&S_ :

a

—— are being matters of records
are true to information derived there {from which,

I belisve to be true and those made in paragraph

4
Hoare trus to my legal advice and rest are my

humble submizsions betore this Hon'ble Tribunal

I have not suppressed any material ftacts.

farg T sign this wverification today on

i
this the 27 N day of MO—7 2007 at Guwahati.

U}*J\"’\ Wymsorr F'*"J\ .

Declarant
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Government of]ndm —

Central Public Wor/es De/)artment

No. 21(3)/ACC 1/E-11/2002/ | 2 Q)

OFFICE

ORDER ~

“did 91 522002

The transfer & Posting of the -fdllowing LDC ié}héreby ordercd -_.in the Public jv

interest.
[ SI. No Name From To ;o ! 3 Rcmafks -
~ 1.+ | Shri U. K. Paul, LDC - | ACC-], GCD, C!: WD, In <:x13tm{7 :
1 e | CPWD Guwahati --21" | . -vacancy.
Guwaparti- 21 - "‘“""’" R B

This issues with the approval of SE/ACC-I.

Copy to:-

Executwe Engmeer(Admn)
Asmm Centml Circle-I
CPWD Guwa/mtz 21

1. The Chief Engmeer(NEZ) CPWD, Dhankheti, Slnllong—?)

- Palace, Kolkata-20 ..

3. fhc Pay & Accounts Ofﬁccr(NEZ) CPWD Malki Pomt Shnllong-u

5. Office Supcrmtcndcnt ACCI CPWD, Guwahati- 21 -
Shri. U. K. Paul LDC

7. Cashncr, ACCI CP\X/D Guwahati- 21

1SNz~ /;‘v/ablivl)m(,'n/.S‘m%imt—- HW.doc -

Pape~ 144

(P.KSurkar)

Thc Supermtendmg Engmcer (Co—oxd) Co ordmacxon Cnrcle (EL) CPWD leam

- The Execucive Engineer, Guwahati Central Division, CPWD, Guwahatn-Z]

Lxccuuvc Enym

é}: /\dmn) a




ANWWQ%—'Q |

| L e = Date: 20/05/2002
To ’ '

The Superintending Engineer 4 ' \7 _

" Assam Central Circle:1

CP@D, Guwabhati-21

Subject:- “T'ransfer/posting of myself (rom Assam Central Circle-I, CPWD, Guwahati to
Guwabhati Central Division, CPWD, Guwahati.

Sir,

In inviting your kind attention on the subject cited above it is'to inform that it ha§
come to my knowledge that I am going to be transferred from your good-office to Guwahati ,

Central Division, CPWD, Guwahati. So far my knowledge goes each and every transfer & posting L&

of Government Officials in CPWD is guided by certain defined Rules & Regulationrs‘ framed by
the sole rules framing authority i.e. Director General (Works), CPWD, New Delhi. But it is not
understood the transfer & posting initiated by your goodself involving myself from Assam Central
Circle:1, CPWD, Guwahati to Guwahati Central Division, CPWD, Guwabhati is guided by which
rules & regulations as sct in the CPWD Manual Vol.l by Director General (Works), N.Delhi. In
this connection the brief resume of fact is enumerated below that will prove the irrelevancy of the
rules of 5 years Rotational Transfer involving change of office in the present Restructuring phasc
and violation of others rules, that may have been applied in my transfer/posting case.

(A) In this context it is to state that pre-restructuring CPWD'Manual provision of
5(Five) years Rotational Transfer states “ Ministerial Stafl transferred from one office to another
cvery five years within the same Circle”. In generally, 5 years stay in a Division Office is
calculated as 3(Three) years in Accounts Branch + 2(Two) years in Correspondance Branch = 5
years as per CPWD Manual Vol.l. In the pre-revised staffing pattern LDCs were allotted all the
Sub-divisions (Accounts Branch) under a Division. But as per revised staffing pattern under
Restructuring/ Re-organization of Ministerial Staff almost of all the post of Sub-Divisions under a
Division (Guwahati Central Division) has been sanctioned for UDCs. As such in one sense LDCs
will not get the Accounts Branch at Division level during their 5 year stay in Division office which
will directly violate Accounts Branch & Correspondance Branch & vice-versa rules as per CPWD
Manual Vol as well as the Dy. Director of Administration, O/O Director General (W), CPWD,
N.Delhi’s O/M No. 33/31/81-EC.IV dated: 30" June, 1981 (Copy enclosed). wherein it is clearly
states that “ Superintending Engineers will however ensure while transferring.the Clerks from one
Division to another that if the individual was previously working in Accounts Branch of a
Division, he is posted in the Correspondance Branch of the new Division and vice-versa, But 1,
being a LDC, is going to be transferred from the Correspondence Branch of your good ollice Lo
Correspondance Branch at Guwahati Central Division, CPWD, Guwahati in contravention of the
spirit of 5 Rotational Transfer & A/Branch to C/Branch Rules as framed by Director General (W),

\

CPWD, N.Delhi. w

Moreover, being a LDC, I can not be posted at any Sub,-pivisions (treated as
Accounts Branch) as the almost all Sub-Divisions of Guwahati Central’ Division has been
sanctioned for UDCs. As the posting of LDC in a post sanctioned for UDC will violate. Dy.”
Director of Administration-II, O/o Director General (W), N.Delhi’s O/M No. 34/3/95-EC-X |

dated: 20/7/1995 (copy enclosed) which strictly ban the assigning : of job of higher
category/responsibility to lower category worker in any circumstances.

In the light of above it has become vividly clear that 5 years Rotational Transfer of

LDCs has become irrelevant in the post-restructuring phase of LDCs as LLDCs have been
indircctly debarred from Accounts Branch.

(B) It has also come to my knowledge that Sri Sukum
Shillong Central Sub-division-111, CPWD,
Division, CPWD, Shillon
CPWD, Guwahati since 2
said sub-division to Shill

ar Sinha, LDC who was posted at
Khanapara, Guwahati under Meghalaya Cent

! hanapara, ahat Megh: entral
g under the .administrative control of Ass‘;m Centra}; éircle'l .
0/5,/95 1s going to be posted against ‘myself due to shiﬂing‘ of th(;
ong & I will be posted to Guwahat; Central Division, CPWD,

al YoI.I 'f‘ Transfer from gpe
popular station h‘:i”}f;d, or where need ariges
, : > : allen vacant

th; l.’é?s's of ,l’ongest continuous stay of individya] e o some
nsferred first” (Copy enclose d). | S 1n all grades,

Guwahati. The point to be n I

' _ oted here is as per CP
Circle to another in the same station or in ; o
to fill up a post outside 2

rﬁasons, shall be made on
t

€ longest stayee being tra




In this context it is pertinent to state that the vacancies of LDCs arises at Guwahau Central
Division, CPWD, Guwahati due to promotion of two LDCs vide SL(CO oxd) CPWD, Kolkata’s
No: No. 9(56)/SE(C)/ER/CAL/2002/396 dt. 29/04/2002 & their subsequent: relieve for new -
~assignment in respective CPWD Units. To fill vacant posts of LDCs: thus fallen” vacant should
have been made from longest stayee in the station i.e. by transfcrrmg Sri Sukumar Sinha, LDC to
Guwahati Central Division, CPWD, Guwahati as I have been’ in- thls station since 4/1996
only(Copy of joining order enclosed). Rather Sri Sinha, LDC is going to: be order 10 join at Assam
Central Circle:I, CPWD, Guwahati ‘& I am going to be posted at GCD, ‘CPWD; Guwahati despite
being station junior in comparison to Sri Sinha, LDC. The move, if mmated will be a grave
violation of spirit of CPWD Manual rules in force in this regard. :

In view of the above, it is better adjudge that transfer/posting of myself from
Assam Central Circle:l, CPWD, Guwahati to Guwahati Central Division, CPWD,: Guwahati can in
no way uphold the CPWD Manual Vol.I Rules rather bulldoze the spirit of the same. As such 1
request your goodself to retain me at ACC.I, CPWD, Guwabhati rather transferrmg ‘me to Guwahati
Central Division, CPWD, Guwaha’u whimsically.- An evenhanded & laWﬁJI act1on in thig remrd

expected please,
With regards,

Encl: Asb above. ©
* Yours falthfully,

i

(Uttam Kr. Paul)/LDC
“Assam Central Circle:

(Q_&C /‘g; / Oq-/ | ' .‘ | . : [ CPWD Guwahati-21
N \7 : S .

v e
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i IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI

| BENCH, GUWAHATI

|\: -

} | In . R

| 0. A. No: 169/2002 i

.:{Sh.U.K.Paul ¢ (,Applicant
Vs.

}Um'on of India & others ~  ............... Respondents.

REPLY AFFIDAVIT ON BEHALF OF RESPONDENTS.1.23.4.5 &6.

MOST RESPECTFULLY SHOWETH: -
|

I, B. Subramanian, Respondent No. 6 working as Executive
Engmeer(Admn) Assam Central Circle No.I, Central Public Works
Department Guwahati under Superintending Engineer, Assam Central Cirlce-1,
! CPWD, Guwahati and Chief Engineer(NEZ), CPWD,,Shlllong of the Director
General of Works, CPWD under Ministry of Urban%Development & Poverty

Allev1at10n New Delhi, do hereby solemnly state and qﬁ'um gs:under -

’” *&%

l 1. That the deponent is Executive Engineer(Admn), m the Direttorate General

; of Works under Ministry of Urban Development & Poverty Allev1at10n New

De1h1 and is Respondent No. 6 and has been authorized to file the Counter.‘;: "

' Reply on behalf of Respondents. Deponent is also fully acquainted w1th the

facts of the case.

!r ",’ : ') |
| L
' ,{ ExetutiveTErgineer (Admnly,

| iAssam Cestra! Circle No.

Cotrections: 1

/

’.

1

C P W. D. Nirman Bhawan,
Bamuanimaidas Guwahati—21.




i }\ I
LA :

2 That the Deponent has read and understood the contents of the Apphcatlon

ﬁled by the Applicant.

3. That the averments of the applicant in the aforesaid application, which are

k
not specifically admitted, are denied.

4 That the Respondents crave leave to submit the following objections and

belng facts of the case before submitting their parawise reply to the application.

"FPRELIMINARY OBJECTIONS.
1 That the applicant is a lower division clerk under Ministerial cadre of

lCentral Public Works Department, Govt. of India with  transfer hability to
userve in public interest. The impugned transfer order dated 21-5-2001 is a
general transfer order in the grade of Lower Division Clerk issued by the
IRespondents in exercise of their powers to transfer a personal working under

them in public interest and the same is not liable to judicial intervention.

i 2 The transfer being an administrative order inflicting no punishment or
! bringing any civil consequences is not amenable to the- Jmthls
: Hon’ble Tribunal as contemplated under section 19 of the Administrative
" Tribunal Act. 1985. )

i 3. Transfer being an incidence of service is not to be interfered with by the
Courts unless it is shown to be clearly arbitrary ( Sh. AK. Ray Vs. UO.L &

,ig State of Orrissa & other J.T. 1995 (7) SC 467).

‘f 4. Interference by Judicial Review in matters of transfer and posting is justified
N only in cases of malafides or infraction of any professed norms or pn’nciq fs

|
' and where careers prospects remain unaffected and no detriment is causec&\ .
N §:

the concerned Govt. employee, challenge to the transfer must be eschewed (Shy

" NK. Singh Vs. U.O.L & others) (1994) 6 SSC 98). A

i Executtve Frigineer (Admn)),
|

Assam Centra! Circle"No. 1
C P.W.D. Nirman Bhawan,
Bamunima:dan (}uivahati—ﬂ.

1" Corrections: 2




D
"

| PARAWISE REPLY
1.The impugned transfer order dated. 21.5.02 is a matter of record. It has been

ordered by the Competent Authority i.e. the Respondent no. 5 after careful

consideration, in public interest, in exercise of his powers to make rotational

transfers being the applicant senior most Lower Division Clerk working under
his Circle Office for more than 6 years i.e. since 9.4.96, based on the Rules and
Regulations of CPWD Manual Volume —I wherein it is clearly stated that the
I\/Iinisferial Staff from one office to another every 5 years within the same
Circle. such orders are ordered by the Sliperintending Engineer concerned.

Accordingly being the applicant_senior most and completed 6 years in one
office has been transferred in public interest to its subordinate office in the
’\/_\___\i

same building without making any disturbance to him as requested in his
representation dated 20-5-2002 (enclosed as annexure-C in O.A). Hence the
-averments are denied.

2. Jurisdiction of this Hon’ble Tribunal is not disputed.

3. This is a matter of arguments.

4. FACTS OF THE CASE.

4.1&42. The contents of these paras are matters of records and therefore

need no reply.

4.3. The Applicant being the senior most Lower Division Clerk putting more
'; than 6 years in one office has been transfe;ed to other bfﬁce as per the CI;WD
- Manual provisions. Hence the contention of the Applicant that his transfer
order is in total violation of CPWD Manual Volume-I, Provisions, Rules and

Regulation is baseless. Hence the averments are hereby denied.

4.4, The content of this para 1s a matter of record and therefore need no reply.

, .
h. &{M
Executtve Frgineer (Admn)),

Assgm Centra! Circle No. |
C P. W. D. Nirman Bhawan,

‘ Bamunima'dan Guwahati—21,
Corrections: 3




-
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-

4‘f5 to 4.10. The contentions of the Applicant in these paras are absolutely
Wrong. The Applicant is strictly put into proof the same. The Respondents
fs‘sued the impugned order exactly based on the Rules, Regulations on transfer
Qolicy guidelines laid down in CPWD Manual Volume-I and various office
ﬁlemorandums. The copy of the office proceeding is also enclosed as annexure.

Hence the averments of these paras are hereby totally denied.

4.11& 4.12. In view of the above facts, the O.A. is not fit to be admittéd and
liable to be rejected.

5. GROUNDS

In view of the submission made above and the legal position mentioned
‘therein, none of the grounds in 5.1. to 5.8 are maintainable under the law and

‘as such the present O.A. is liable to be dismissed being devoid of any merit.

6. The contents of this para need no reply in view of submissions made in the

preceding paras.
7. Denied for want of knowledge.

8 & 9. In view of the factual position stated and parawise replies furnished
. herein above with legal submissions made therein, none of the relief’s
including interim relief prayed for the applicant is legally admissible to
~ Applicant. The present O.A. being devoid of any merit is liable to be dismissed
" with costs in favour of the Respondents. It is prayed accordingly.
10.-12. These paras need no reply being formal in nature.

o>

Deponent

Executive Engineer (Admn),
Assam Central Circle No. |
C. P. W. D. Nirman Bhawas,
Pamonimaidan, Gewahati—21,

Corrections;
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VERIFICATION

I, B. Subramanian, working as Executive Engineer(Admn), Assam
Central Circle-I, Guwahati under Superintending Engineer, Assam Central
Circle-I, Guwahati & Chief Engineer (NEZ), CPWD, Shillong do hereby
verify that contents of the above counter reply are true and correct to my
knowledge which is derived from the office records and upon information
;ecei’ved from concerned Officers. Nothing material has been concealed there

from.

Verified at Guwahati on the date 19" day of June, 2002.

[2 \

Executive Enginéer (Admn.),
Assam Central Circle No. 1
C P. W. D. Nirman Bhawan,
Bamunimaidan Guwahati—21.

Costeetions: 5
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IN THE CENTRAL ADMINISTRATIVE TRIBUNQL,
GUWAHATI RENCH AT GBUWAHATI.

“y

ORIGINAL AFFLICATION ND; 169 OF 2002.

BETWEEN .
/ﬁfi Uttam Eumar Faul - Applicant

The Union of India & Ors.

-Respondents.

IN THE MATTER OF:

Rejoinder submitted by the
applicant against written

statement  filed by the Respon—

dents.

The humble applicant above named

%iled the rejoinder as fmllows:

11 S That with regard to Freliminary

Objectibn in the written statements filed. by the

‘respondent the applicant ‘begﬁ to state that the

21(3) /ACC~1/E~
11/2002/1421 Dated  21-05-2002  issued by  the
Respondent No.& is in tatal, violation of norms

or procedures and guiding principles laid down



S T

\

in CFWD Manual Vol.l governing 3 (five) vyears
Rotational Transfer ' of ;Mihiﬁteriaf Staftf wherein
it is clearly stated, 'The interchange of staff

between the Accounts & Correspondence Eranches

ui%‘ not to be' treated as  transfer of  office which,

. /
is changed every five vyears. The Superintending
Engineer will howsver, ensure while transferring

tﬁe Clerks from the one Division to another that’

the ‘official is posted in  the Correspmndence

Branch of. the New Division if he was ﬁreViously
Qofking in hccmuhts Branch of a Hivisiqn & Yice
versa. '

' e'Thj.‘s aswett of S(five) yearg Rotational
Trahsfer  ot ﬁiniéterial Staff ~has  been
highlighted by | Dy.}v Diractqr» of Administration
Office of the Director Gm%gzral (Works), CFWD New

Delhi vide Memorandum No. 33/31/81-EC-IV  dated

28th 'JUﬁeﬁ 1981 where by the above uquoted CFWD

Manual Volume-1I Rules has been reiterated at

Fara-2 & at Fara-3 it has been clearly indicated

"It  has been brought to the notice of this

Directorate that the above instruction are being
floated &i in as mﬁch a5 an' employee who had
already worked for  I(three) vyears in Account
Branch of a Division ihmediately befure trans#er
is again. posted to tﬁe same branch in the other .
Division to which he is transferred.  Director
General = (works) has directed 'that all concerned
must be instructed ©  to fully  implement  ° the

-

aforesaid administrative instructions and any.



lapse on their part should be viewed

¢

seriously,”’ ,
¢

As claimed by the Respondent in their
Farawise reply  No.i, the Applicant has been

transferred from . Assam Central CirFclé-1 to

Guwahati Central Division on the basis of §

(five) years ' Rational Transfer. Though the

Applicant  has been transferred fram one office

to  another on  the basis of 9 years lRatafional

Transfer but - the concarnéd Superintending
Engineer i.e., has not ensured Accounts Branch
posting wéf the -~ applicant despite the applicant
has  been working at Correspondence \Branch at
Assam 'Centrall Circle for over & .yearﬁ éince
4/1996 till before his transfer. In this context
the Applicant’s posting ét. Cmrrespmndence Branch
is clearly indicated iﬁ his Joining ordeF :isaued
by Executive Engineer, Buwahati Central
Division,  CFWD, Guwahati vige Mo.. - F(1)/BCD/
2002/1326 dated: & IQ/5/02 wheﬁeby .\hé hasr been
directed to take over the charge of Rill Section
which Fitgfelf is  a Carrespohdencé Bfanchv as #er
CRWD ManQal Volume~I rules agl_primary Cduty in_
Bill Section is preparation of Fay FERills of

Staff & Checking & passing of T.A. Bills.

. Thus  the FRespondent No. § & & ' has

Ctransferred the Applicant from one Office to

another on the basis of 5 years FRotational
Transfer  deliberately = ignoring  his Accounts

Branch posting in violation of existing norms as



(-

: : , !
laid - down in CFWD Manual volume-I & 7

a@miniétrative instruction  as contained, in Dy,
Directnr of Administration, /6 .Directmrr General
of Works, ' CPWD, New Delhi's Memorandum No.3@/
%1/@7-EC-17 dated 30D, June, 1981 governing S
) yﬁaré ngatianél Tfanﬁ¥er- of Ministerial Staff.
Whereas it is evident from the 0/0 No.
‘21c33(gc¢.i15;11/1248, dated 24/6/1996 & even No.
5264 dated 07D November/1997 Respondent No. 5
has ,ﬁfrittly ensured A/Branch 'pQStinq to other
clerks of same grade under ‘hiE cmntrol‘ while

transferring them from one office to another on

completion of & vyears tenure in  a particular

affice.
CAnnexure-E  is  the ﬁhmtnadpy of Q.M."Naf
EE/ZV/81-EC IV dated 20-0846-1981. '
W ‘Annexurest & G are the phofmcopies of
Office order No. 2I(EY/96/80L/E-11/71248
\ dated = 24-06-1996 and * Office Order No.
21(3)/ACC-T/E~11/3264  dated 7th
November 1997.
21 That with regard to paragraph No. 1| of

the Written Statement  the applicant begs to
lvﬁtate that the impugried’ 't#ansfer order  No.
v éi(Z)KQCC~I/E~II/2BMEZI421 : dated 21/%/200%
issued ohy the Respondent. No. & is  in | total
Qiulatimn of  norms or = oguiding prinﬁiples laid

down in CPWD Manual No. I governing 9 years
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Rotational Transfer ‘of vMinisferiél Staff  wharein
it is clearly stated,. ''The interchange of stafé
b&tween-' the . Accountants & Ccrrespoﬁdenca
Bfancheé is not to be treated as  transfer of
G?%i;e which is chéngéd every five yeérg. The
ﬁuperinteqding- Engineer 'will however, ensure

‘While  trahsferring géhe “c{erks from Qﬁe.lDiviﬁimnf
to another that the Official is posted in the
Cmrreépondence B{&hch —of“.the“new Division if he

was previously working in  Accounts EBEranch of a

Rivision & vice yersan'. ’ ’ .
( . ‘ - . . (
It is ‘pertinent to mention here that
, /the Deputy”' Direchr of Administration, ‘O/n,

Director General of Works, CFWD, New Delhi’'s.
Memorandum No.33/31/81-EC-1V  dated: 20" June,
1981  whereby the  above quoted - CPWD, Manual

Volume—~I Rules has been reiterated at para-2 and

~at paraFE it has been dlearly stated, "It has

" been brought to the notice of' this Directorate

that the above ih%trucﬁ}an are being floated &

in as much. as an employee who had already worked

for I years in Accounts Branch of a Diyi%imn
immediataiy_'bafore transfer is again  ppsted to
‘the same branch .in  the other Division to which

”

e is transferred Director General (Works) héﬁ_

direcﬁed that all concerned must be instructed

to fully"implement the afBregaide administrative

‘ inﬁtructimn% and any' lapse on. their part sholdld

B

be viewed seriously’ .



R

The idmpugned Transfer Order issued in

respect  of Applicant is clearly arbitrary, mala

» fide, viclation o guidelines and administrative

inétFQCtion issued from the Dapaftmehf itself
governing the 9  vyears Rotational Transfer of

Ministerial Staff.

% That with regard to the statemerts made
in paragrabhﬁ No. 2 and E of the Written

statement the applicant has no comment to offer.

41 - That with regard to the statements made
in paragraphs Noi 4.1 and 4.2 of the written

statements the applicant has no comment.

-
’

&1 That with regard to the statements made
in  paragraphs . 4.7  of ‘the written Statement the
applicant begs to f state that these  are
adequafély rgblied in ﬁaragraph/ No. 15 of.'tﬁe

instant Rejoinder.

61 ‘ That with regard to the statements made

in  pafagraphs No. 4.4 of the written statement

the applicant has no comment. ' ™

71 N That with ragafd to the statements madé
in  paragraphs No. 4.5 to 4.10 of  the writteq
statemént the . applicant bég$ to state that the
admittance of the ﬁeﬁpmndent No. & about his
inabilify to  ensure Accounts Branch tu'i

Correspondence Branch & vice-versa posting while
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€
transferring LDC's from one . office too another

under 5 yearé Hmtafioﬁal Transfer as‘ eﬁvisaged
in CPND Manual Volume—1 Rules . and subsequent
initiation of 5  vyears Rotational  Transfer
transferring the Applicant to  another  under 5
years Rotational. fransf@k as  envisaged . in  CFWD
Manual Volume -I° Rules and subsequent initiation
of 5 yea}s Rotational Transfer transferring the
Applicant to | another ° mf¥ice- without extending
the vprivilsge af Accounts Branch posting 'despitE'
discharging 0f¥ige ﬁutf for more than .6 yearsr at
Cmrrespmﬁdénce‘ branch at Assam Central Circle-~I

since 4/1996 while allowing the same privilege

tor other LDC's under his administrative control

automatically gives an impression that the
Respondents - are resorting the colourable

exercise of power to accommodate the person of
their interest at Accounts Branch & the

prmtedura adopted by the achofity in the case

of applicant is discriminatory, malafide and

illegal. It is further submitted that due to
indifferent attitude "and ‘partially adbpted by
the Respondent No. S and 6 in regard to transfer

of the , Applicant from one (Office to annfher

under 5 years  Rotational Transfer  without

ernsuring Accounts Brancﬁ posting in terms of
CFWD Manual Yolume-—I provision, - the
Administration has ‘debarrad the Applicant from
acquiring knahledge in  Accounts Section related
works which Qmuld have immense help in remaining

agrvice life of the Applicant.



- statements the

\ﬁx
8
&2 That with regard to the statements made
No. 4.11 to 8.3 of the written

in  paragraphs
applicant begs to ‘%tate\'that‘ the

same are not correct and hence there are denied

by the applicant.

N\

above, the written

In view of the
the FRespondents
the Hon'ble

statements submitted by | are not

alsp misleading to

correct | and
to state that the

applicant begs

Tribunal. The
20052 BAR issued

by = the

impugned -  order
Respbndent No. 5 is -illegal. and mala fide and

liable to be quashed.



VERIFICATION

~ .
I, G i Uttam  Fumar Faul, l.ower Division

Clerk5 Assam Central Circle-1, preéently working

cat  Buwahati Central Division, CFWD, Guwahati-21,

Assam  do hereby solemnly . verify that the state-

" ments made. in the above paragrahha_ No.l to. 8 are

-~

true to my knowledge, belief and information.

And I =ign -this wverification tmday on this -

- the day of - 2002 at Buwahati.

(ﬁku%- M“’““”‘r?&uj\i

Declarant.
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*fon),, UDCs and LDCs Yndl yding Cash;_g;s,

L SeTERALL be interchanged eve
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C1st Novembar“ oL~ the year, ..

[ i Y. the | uperintendi. ng’ Fngineers.

- saThe™ 'ptpndlmers are, &

empoweren to q‘»a~- p_t,on from traasrer under "t'h* g iruk¥e upto

- 2-maximum pemod ‘of "oﬁivear, omy in cases“wherg *eXOeEtio.nal

z&. ci r"umsfgng: exist, ™ :
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“' 2‘°~ § T™he ""‘rten .,ar';qe'ﬁof ataff betwe°n the Accounts and

YCorre qpo-w—,ncé“‘ls'ﬁ‘é‘ri':ﬁ"‘iﬁs ;Qot-}to e, Lreated as® transfer ‘ofsroffice

>l b
e 'A%a, 4

which 1s-chandedXeve v‘fiye yeﬁq_‘g.(.' The upomn"i':‘e’deng Engineers
,nll however ‘ensure while transferri no t‘un et a }és"'from 'ona Divi-
sion to another that if the 1ndiv1dual vas nrcvuously -qorking :th~
Accaunts Branch cf a Division he is posted in the Cor?eSpondence

Branch of ﬁtbe,inew. Di'rl 810"1 and vice-versa.

170 ought to the notice of this Directorate
‘cf” &Fe being floated and in as much as

- “an” empl oyee who 4 isEked for 3 years in the ics

.« -Branch of a D4 szi-omiimredl atel'y’ before transfer: 1

3 ] .‘ I‘;,,h S ﬂ'
@na{cj‘.,th\. aam§§3 i;\?

Pirector General: {Works) has Girected that all’ ‘concerned must
e 1ns1~ructeo;j,,-o“$u) _!‘jwl;gplmﬁé’*it the aforesai :admini strative
instructions: andany e ~’An : henr part s‘uould be viewed .;e:cmusy

. " B ;

4, ALY the hu'oarin erxir\ng”Enq: neers etc, may please:
tnerefore Pnsurer 'Lhm.,';the inm.ructlons regardlnq interchange of
“taff from Cocre5ponéence to kccounts Branch & v:\ ce versa are

invariahly oo'nnlied mth
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£0 ‘the " same Branch {n the’other Division to whi ch he 1s tr‘ansfa:recz.
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e | GOVERNMENT CF INDIA ‘ :
CENTRAL PUBLIC WCRKS DEPARTMENT

No.21(3)/96/ACC/E=T1/") ) £/<y Dtd JLR7/6/96 .

OFFICE_OxDER

As per provisions of Section=-8, Para-19 &_21 af CRWD Manuual‘
Valume=-I1, the following rotational transfer and pOSting of staff from -
e I -

Accounts Branch te Gorrespondance Branch and vice-=versa are hereby -

ordered in the interest . of public services:-

;g Name & Designation From ™ Remarks

° . N .
s GoR e s e akie Gm SNR ETD WS W A e mal  EEDS R e @ ame A any R e e e aPS  du e

R 3. by o 5

‘~/l. Smt. Iti Hazarika, IDC . Assam Central Gauhati-'Central Vice
Circle-I(C/B) Division(a/B) SmtSapna

Chakraborty
/ - B L.D .C
2. Smt, Sapna Chakraborty, = Gauhati Central Gauhatl Central Vice
IDC Division(a/B) Division(C/B) Sri K.,Ali,
. : C -D oc
/( 3. Sri K.,Ali,IDC ‘ Gauhati Central Gauhati-Central Viee
(am) - Pau},1DC
"~/4. Sri A'.K.Pgul,‘mc Gauhati Central Assam Central Vice
: A ' Sub~Div-III, Circleé-I(C/B) .Smt Iti |
. \ (A/B) _ Hazarika, i
‘CC‘ o ‘ _ ) ’ ) L.D oc
1-\'<-5; Sri M.C.Medhi,IDC Gauhati Central Gauhati Central Vice
2) " Divisioh(C/B) Division(A/B) Smt.Bibha
3) . Sen,1DC
4) 'I . & . . \
6., Smt,Bibha Sen,I.DC Gauhati Central Gauhati Central Vice
Division(a/B) Division(C/B) Sri M.C.
o Medhi, IDC
: * _—
8 '7 Sri S .C .Mazumder,I.DC Assam Aviation Assam Aviation Vice
9) , : Works Divn(A/B) Works Divn(C/B) Stt. Je
0) ' o : Sonowal,
B | , o , L.D.C
//-8. Smt,J S onowal, IDC ) Assam Aviation Assam Aviation Vice
Werks Divn(C/B) Works Divn(A/B) Sri s.C.
o . ) Mazumder,
- , ‘ T LJD.C
X - S
"9, Sri M.Das,ILDC Assam Aviation -Assam Aviation Vice
. Works Divn(A/B) Works Divn(C/B) Sri HeM. ?
. Mali, IDC
)(O. Sri H.P—i.Mali;LDC - Assam Aviation Assam‘Aviétion ViCe ” "
: . : Works Divn(C/B) Works Divn(A/B) Sri M.Das’.

L.DQC cy

Bt IR



4'/\3,}

| e (2) e

fegg 2, __T"7T" m——-3._-C
/(J:%Sri.P.K.Sarkar,_mc Gauhati Central -
i Sub~Divn~I,
Khanapara (A/3)

X12. Sri Samiran Sarkar, . Assam Central
| IDC Circle-I(C/8)

‘. \-:%13 « Sri KRanak Nmud:a,f...ﬁssam Avsiation:
R 1DC Works Divn(a/s)

A « Sri D K.Des,IDC

AsSam. 2wtetioy.
Works Divn(C/B)

.Gauhati Ce‘nftral

T v wms wr — - g, -~ -

Assam Central Vice o
Circle~I{C/8) 3ri Samiran -
. Sarkar,LDC '

vicd ]
Sri P.K.Sarkexs-
, L.D.C

Sub=Divy 1
Khanapara (A/B)

Aseam Aviation Vice

Works Divn(C/B)Mri-P.K Das

4 L.D.C
i
- ABaam Avistien Yice
Works Divn(A/B) Sri Kanak
: Namasudra,
L.D .C C e e

Sl. NO. 1‘3(5,8'10‘12"& 1‘4 Will me first.

S u;:;erintend_ing ‘Brugineer
Assam Central Circle,

aCPWD, Guwahati{ = 21,

Copy for information and necessary action to:-

1) The
2) The
3) The Executive Engineer,Assam Aviation
4) The Surveyor of
A) The
“>) The
7) The

Gauhati-23,

pParties S1.,Nos.1 to 14 as above,

8) Office Superintendent,Assam Central Ci

Works,Assam Central Ci
Executive Engineer (HQ) ,Assam Centr
Assistant Engimeer,Gauhati Central Sub~Divn-III,‘CPWD,Gauhati-Zl
Assistant Engineer,Gauhati Central Sub.Divn-I,CPND,Khanapar a,

Executive Engineer,Gauhati Central Division,CPWD,Guwahati-21
Works Divig .on,CPND,Guwahati-IS"-,
rcle-I,CPID ,Guvwahati~21 ) ‘
3l Circle~I,CPAD,Guwahati~21

rcle,CP’ND,Guwahati-Zl

9) Cashi Assam C { ~I,CHd -21,
Ler,Assam Central Circle Icfg-ﬁjDs'Sgg?hati 2

0) : . Branch Secretary,
Guwahati,

-an, Guwahati,

Associatiom Bamun imaidan,

t) Branch Secretary,CPiD Non-Gazetted Of fice Sfii\gcf Association,Bamunimaid

: TS URTRIEN ING ENGINEER

R O e L I L T

ASSAM CENTRAL CIRCIE.
ﬁ“—c———a:—.. : - —



As per provisiong of Section~g, Para-19 & 21
I, the fol%owin rotatj-nal transfer and pogting
Branr*h(CCD orrespondence Branch (ACC~T Y and

by ordercd in the intercst of Buhlic Services

PSR S [
BRI A Ao Y

A ! " GOVERIMMENT OF TNDIA ANMZWR’E - @Cﬁ \,\7{
CENTRAL PUDI.TC WORKS DEPAPTMENL —

Y g e T e Toem—

No.21(3)/ACC=I/E-11/ 3 64 Dated Gawhatl the @7 th Nov/97

,..: it

8 . | OF FICE_°RDER

of CIWD Manual Volumn:
of staff fran Account;
vice-versa are Were-

. S
1. S Wk am eme ST B G e SR G e Mme cm e G IR e e ew e eam M v st e e beM e e e omae - wm— e W @
Sl. Mame & Deni¢nation. Frome. To Remark ge
NQe o o o L e o e e e e e e =
5 e L 220 L Ll Ba e e m b . _ o B .
e s/Shpi
1«»»., 1. Mrs. C.I(.Dut-t'é,UDC Ascam Centrnl Gauhati Central Vi ce
T Circle-1,CPWD, Divi:ion, CPWD, Shrd J.CeDas,
- _ ‘ Gwhnti=-21. Coavthinti=21. U,D.C.
Ty ( /B ) ( a/B)
b : .
e 2. 3t J.C.Dag, UDC Couhntzd Cont. Agsam Cente. Vice
L Division, CFWD, Circle~I,CPAD, Mrg. C.K.Dutta,
Gwhati=~21. auh Al - ;19 UoDo Ce
’ ( A/13) ( ¢/B
3« Shry D JeSencupta,  Niam Centinl Gaulinti Cent, Vice
U.D.C, Ciycle-=1,CPD,  Sub=Divn.LI17, Shri P.K.Rahha,

Goaahati=21.

PVD, Gauhati =21

U.D.Co

(c/n) \/B )
» Shrd P.XK. Rahha, Goahati Cent.  Agsam Cent, Vice
U.D.C, A bh=Divn.TII, Circle~I,CPWD, Shri D.K 'rsen"
WD, Gruhati~21 G’uzhati— qupta, UDC,
. ( & B C/B ; :
Snr} P.C, \Icog. Annam Cent. Guhnatl Cent. Vice
LDC, Ci 1cle~I, CPWD, Djwvn., CPWD, - Smt. Purnima
Gonhiati=21. Gaghatdi=21. Shayma, LDC.
(¢c/B) (a/1)
dnt. Purnima Sharmmo, Gauhati Cente Assm Central Vice . |
. L+ Do Co Divn.,, CAWD,  Circle=I,®WD, Shri P.C.Neog,
o mlnLi 21, Gauh ti=21. L.D.C.
‘;’" (A/B). (¢c/n),
T
. Note 8- S1.Nos1,3 & 5 move first.
w - : (Q\q-l/f,\/vpm—‘_ 7). '79

“ Supmi'ntomding Bhgineer,
p ' Assmm Central Clrcle No.l,

C.P 9“"9;0.‘

. i .
Qpy forwarded for infom #:ion to - !
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1l ace,. Calcutii="0,

Gauhati~-21.

1. The Superint-uding Enc.uecr, Zoordination Gircle(Ez),

Gamhati=21.
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The ief Engincer(NE®), C.P.W.D., Dhankhebi, Shillofg-3.
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F' 4. The Surveyor of Works, A:rnmm Centr'll Circle No.I,_ ("PWD, Gauhati=21e
"'t..n
, &-Q%e I\.Jsstt. Exe. Engineor, Gauhati Cent:. Sub—Divn JNO,IIX, CPWD,
. Gauhati=2%. .

6. The Zonal Secretary, CPWD Staff Asw ciation(NBEZ), Gwinti Branch,
&l"umti"zlo ' ’

7+ The Secretary, @PWD Nop-Cazetted Staff A:ssociati\’on"(NEz), CGauhati
I Branc, Gauhati-21. , o
f 8. Mrs.‘CoK.Dutt’a, UDC, ACC’“I, CPWD, Gnu}lati.;"zlo -
I .

i

' ‘,l 9. Shri JoC.Da.‘:;' UDC; Ga)’ CPWD} Grhughati-21 ( t]ll’.'OUd'l EE;/GCB, QWD'
~ Gauhati-21 ). | _ R

10. Shri D.K.Smgillﬁta, UDC, AccC-I, CPWD, Gil‘]‘l_li':l'l‘.i"‘Zii'o' o

11. Shri P.K.Rabha, UDC, GCD, CPWD, Gauhati-21 ( thipsugh EE/GCD,” -~
CPWD, Gauhati=-21 ). -

12 Shri P.C.Ncog, LDC, ACC-I, (PWD, Gauhati=27.

13e Smt. Pumima Shampna, LDC, GCD, CPWD,: FnuhaLi*21(Lhn‘Ugh EE/C‘CD '
CPWD, Ghuhati-21 ) o
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